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Ny o= "§,0.Ne. In exsrcise af" the pswers conferred by sub-
clause (v) ef clausse (23C) of Section 10 af the Incomes~tax Rct,
1961 (43 of 1961), the Central Government hereby notifies
aChristian Sorvice AgunicCy, Nagm;r % par the purposs of the said
sub=clauss for &ths aasasam’ani yaars 1990-91 to 1992-93 subject

to the fPollewing conditiens, namelys—

(1) the assessse uill apply its incomd, @r accumul ate
for applicatien, wholly and exclusively to the
objects for khich it is astahblishad;

;‘j (11) the assessso will not invest or dspoait Lfts funds

;' .- : (sthar than vsluntary contributiens received and

B maintained in the ferm of jeuallery, furniture stc.)
, for any poriod during the previous years reisvant to

: ‘ tha sssessmant years mentioned atave ctherwlas than

S ) in any ens of mare of the forms or modes specified

% in subwsasction (5) of Section 113

(141) this notification will not apply in relation te any
" 4ncome being prefits and gains of business, unlaess
the husiness is incidental to the attainment of the
objectives nof the assesses and sgparates bosks ef
accaunts are mainteined in respsct of such business.
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